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SHRI CHARANJIT CHANANA: The
Company's statement is that they give
12 per ceat rate of interest. In fact,
many Members approach us for  the
allotment of a chaseis and we always
tell them that if there is any irregula-
rity in the queue aud somebody is
ignored in the queue they should bring
the same to our notice and we will take
the action. Sir, iaterest is part of the
contract between the prospective buyer
and the company. The com-
pany under that contract is liable
to make payment, It becomes a legal
case of breach of law. If there are
cases of such breach of contract then I
shall appreciate if the same are brought
to our notice. We shall definitely write
to the company as to why this irregula-
rity is being adopted.

As far as the hon. Member's statement
that the company has collected Rs, 200
crores ag gdvance, I may point out that
the company has given us the informa-
tion that the deposits over the last two
years period are to the tune of Rs, 18
crores. The company has also given us
the information that the availability of
the chassis takes a period between two
and a half years to three years. Here
again we always tell the Members that
if anywhere the Members feel that
there is undue delay then they should
bring it to our notice and we shall see
to it that that irregularity is not con-
tinued at all.

Sir, the hon, Member said that the
Tata chassis are defective and, as such,
there should be a ban on their export.
I would only like the hon. Member to
appreciate that when an item goes out-
side the country in the International
market then it acquires an interaational
market orienfation. Furfher, the hon.
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Members would appreciate the chassis
made in our country-~whether by Tata
or Ashok Ley land—do stand the road
worthiness test. That is an important
thing. But inspite of that if, there is
any compplaing in the knowledge of any
Member where the road-worthiness
test is in doubt it should be brought to
our notice. In fact, we are putting a
condition of export obligation oh the
automibile uaits with the twin object
of our products geiting international
market orientation and 1o help to ease
the tight foreign exchange position.

Another point made by the hon.
Member is the sale of chassis and
trucks in black. That in fact is a breach
of law. And if at all a case like  that
comes to the hon. Member's notice the
first thing that he should do is that he
should have an FIR done, and case re-
gistered with the Police. It is a legal
case. He can bring it to our notice.
That in fact is more a matter of the
Minisiry of Home Affairs, but even
then, if he brings it to our notice, we
will try to see that whatever aclion is
needed is taken,

In the case of shortage of chassis, 1
would like to say this. He has quoted
some figures of 1972. Then he has
quoted the latest figure. I would like the
hon, Member to know that the figure
of production of the manufacture of
commercial vehicles is like this. Far
his information I would like to tell him
this. 'The total censed capacity is
spread over 9 companies like TELCO,
Ashok Leyland, Simpson and Company,
Hindustan Motors, Premier Automobiles
etc. These are medium-sized commercial
vehicles. Light commerecial vehicles are
covered by companies like Mahindra
and Mahindra Standard Motors, Bajaj
Tempo Limited and Insov Auto. The
total licensed capacity is 138,890 and
the installed capaeily ig 95,000, Now
the demand projection for 1980-81 as
against the installed capacity of 95,000
was 73,200. The hon. Member said that
some people would come and get the
fake regisiration done. In fact there is a
methodology of getting an  earnest
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mmermethnt which is adepted 1
am net trying to justify it—K ¥ Z com-
panies;—but here is the basis of pur-
chase and sale of products of
bheavy industries -which involve
a  higher working capital. The
manufacturers—more so in the case
such commodifies where the working
capital is higher-would like some ear-
nest money to be there so that the bona-
fide of the buyer is there; and all the
companies falling within this line are
accepling that. The amount of 6,600 as
compared to the total value of the price
of the commercial vehicle of Tata is
only 4 per cent. And the total amount,
as I have told him, is 18 crores.

Now, the hon, Member has complain-
ed of the buses of the State of Rajas-
than and the hill areas.1 would like to
request him kindly to bring to ournatice
the particular State roadways who are
having a problem. Because, ag far as
State Roadways are concerned, it is our
Ministry which takes exceptional vigi-
laace in this matter and fries to put
pressure also. The only allotment
where we put pressure is the allotment
of the chassis to the State Roadways, I
will appreciate if the hon. Member took
up with the State's people and I am
sure there would not be any gap as far
as the pressure on our side is concerneq

I think I have covered all your points.

I would like only to say one particu-
lar thing that the real answer to the
problem of the scarcity of the chassis is
to expaad their production at every
level. We in fact are working on
schemes. Where there is licensed capa-
cily in any one of the public sector
umils we are thinking what we could
do to remove this scracity; we are war-
king on emergency basis on that parti-
cular thing,

—————

MR. DEPUTY-SPEAKER: Have you
anythig to say about the starting of
another industry semewhere?

SHRI CHARANJIT CHANANA: No,
Siy. It is not like that. I would not like
to give the name of our own project,

Truck and Bus Chassis (HAH)

bacause, we are working on the exer-
cise, as tp whether g collective effort of
a few of our projects can be made 20
that we can intreduce more additional
chassis in the market so that the short-
age does not remain there, We -are
teally coacerned about the-whole thing.

I would like the House to know one
thing about TELCO. The steps which
the Government has taken now is fo
increase the quantum of production,
the quantum of the supply of the chas-
sig into the Indian market, Number one
is, Messres. TELCO have been per-
mitted to expand their produetion at
Jamshedpur and Poona under the
‘Facilities of Automatic Growth’ by
about 8,500 vehicles in all. They are
working on it.

(2) Ashok Leyland have been per-
mitted expansion of capacity from
their present level of 12,500 wvehicles
per annum to 40,000 vehicles per
ennum through the establishment of
3 new units. Now, I am mentioning
about the 3 units because the hou.
Member wag asking about the getting
up of a commercial vehicle unit 1in
Rajasthan. Now, these three units
are fo be established in Tamil Nadu
Maherashtra ang Rajasthan. This
would mean additional capacity of
27,500 chassis by Ashok Leyland,

(3) The licence issued to M/s.
Simpson & Company Limited in 1983
for the manufacture of Commercial
vehicles was reactivateq by the
Government und the Company has
been permitted to produce 12,000
vehicleg per annum with a pay-~load
range of 7.5 tonnes. The company
has starteg assembling these vehiclas
with imported CKD packs from Ford
of the UX. utiliaing their Perkins
engines.

(4) The facilities have been given to
the commercial vehicle manufactur-
ers to import critica] componentg at
concessional duty in order to augment
production.

Fma.lly, one of the reasong why the
production wag less wag due t insds-
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guate supply of power {g these units,
There was a cut in power supply and
therefore there was a decrease ijn the
production. But what we have done
now is that we have given licence
for the installation of diesel power
generating sets by the manufacturers
in order to enable them to augment
the availability of power. Produc-
tion of commercial vehicles during the
last five years is as follows:

1975-1976 40,376
1876-1977 48,242
1978-1979 e 58,255
1978-79 58,255
1979-1980 57,441

For- the ecurrent year 1980-1081 the
Aroduction figure would be in between
< 65,000 and- 70,000, We are not sure
about thig beacuse the month's figure
hag not been received. As far as the
company in question is concerned,
they are teling ug that by she end of
the year they wouly be completing
the mark of 36,000 units

MR. DEPUTY-SPEAKER: If you
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ing, As far ag the question of the
hon Member is concerned, I would
only like to clarity that the Companies

Deposits Rules do not prohibit the

collection of guch deposity and hence
this deposit does not fall within the
mischief of the existing regulations.
Now, secondly, as far 83 the distribu-
tion part of hon. Member is concerned,
I would only say that thig iz not
covered by the guidelines. As I have
submitted already in- the House, the
solution of the problem lies only in
the purchase of chassis once the
over-production ig there. There jg no
problem of distribution at all. If
there is surplug then they might
come up with a request that we
should buy these chassis ang there
will be no problem.

MR. DEPUTY-SPEAKER: 1
would request the hon. Memebers to
be brief and put only new points
that they have, because a cultural
function is there and there iz a Te-
quest that all of ug ghould ettend.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The truckg are
playing a very important role in
carrying essential commodities from
one place {o ancther. Due to delay
and pilferage in goods trains, people
are relying more and more on trucks
for carrying goods from Kashmir to
Gauhati and Delhi to Trivandrum.
On account of the rise in price of
petrol ang diesel, most of the people
depend on buses. Even after the
introduction of advance deposit sys-
tem, the truck owners and the bus
owners have to wait for more then
a year to get their chassis. This is in
spite of their advance deposit. They
are harassed and they d, not get the
chassig in time. This ultimately leads
to difficulties in cerrying goods and
passengers.

The Durgapur Truck Association,
the West Bengal Bug Syndicate and
other organisationg Yrom different
States gave representations to the
Government in this connection gnd 1
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forwsrded those representationg to
the then Transport  Minister, Shri
A. P. Sharma and even I forwarded
several representationg to the hon.
" President. I only recelveq acknow-
ledgement, but ng remedia] measures
were taken. I would like to know,
what remedial measures Government
wantg to take for this

In reply to part' (d) of the question,
it was stateg that the collection of ad-
vance deposits is outside the purview
of the regulatory provisiong of the
company deposit rules. Will the Gov-
ernment bring forward an amendment
to the company deposit rules to do
away with the collection of advance
depasit?

The hon. Minister has staled that
there ig scarcity of chassis, but he has
not indicated what is the actual re-
quirement or demand for truck chassis
and bus chassis and what thev can
supply. What is the gap  lTeiween
supply and demand? How long will
you take to remove the short supply
of chassis for truckg ang buses? It Is
a very important question, 'hecause if
you cannot meet this demand, the
transport of essentinl commodities from
one place to another is badly affected.
I would like to have categorical ans-
wers to my guestions.

SHRIK. MALLANNA ; (chitradurga):
In part (d) of the question, it was sta-
ted that the collectioh of advance depo-
sit is outside the purview of the regu-
latory provigions of the company de-
posit rules. According to the hon. M'nis-
ter, the company depozit rules canont
bar the collection, or the company
rules have not contemplated the collgc-
tions. That means that the Tata com-
pany violated the provisions. Iz e-
posit of Rs. 6000/- collected for each
chassis during two years has accum-
mulated to Rs. 18 crores.

Sir the deposit is not contemplated
according to the Companies’ Act or
according to the Companies’ Deposit
rule. At least thig amount gees to hlack
money or unaccounted money. I want
to know Whether the Government iz
going to encash this and what is the

. profif out of these Rs. 18 crores?
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SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Mr. Deputy-
Speaker, Sir, Mr. Ramavatar Shastri
has said something important. Ques-
tion is, is he talking from faith or
from knowledge? ’ :

SHRI RAMAVATAR SHASTRI: 1
am talking from faith and know-
ledge both,

MR. DEPUTY-SPEAKER; Mr.,
Ramavatar Shastri does not know that
Tata is going to start some industry
in Russia.

SHRI RAMAVATAR SHASTRI: Let
them do that. They will settle with
them,

MR. DEPUTY-SPEAKER: 1 am

saying only for the information of
the House,

SHRI RAMAVATAR SHASTRI: It
may be your information,
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MR. DEPUTY-SPEAKER: Now,
Mr, Atal Bihari Vajpayee is mnot
available.

SHRI RAMAVATAR SHASTRI: 1
was taking his time,

MR. DEPUTY-SPEAKER. But
you are not permitted to do it.
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SHRI CHARANJIT CHANANA:
Regarding she first question of the
hon, Member, I would .only tell him
that he should have listened to my
earlier reply. Even at the risk of repe-
tition, I can again read out the state-
ment. The hon. Member has referred
to the Durgapur Truck Owners’ As-
sociation’s problems end %o tharass-
ment of people. As far as harassment
is concerned, of course not getting a
thing when you want it is, in itself,
a harassment, And we are concerned
with that part of the harassment. But
it an individual is harassed iIn a way
in which he thinks he is harassed, I
shall appreciate it if the hon. Member
kindly brings that particular harass-
ment to my notice. If it is against a
rule or against alaw, and if he bring
it to my notice, I will take whatever
action has to be taken against that
particular thing. -

Another point which the hon. Mem-
ber has asked me is: what are the
steps taken by the Government? 1
have already read out the five points.
If you want, I ¢fn read them out
again.

MR. DEPUTY-SPEAKER:  Not
necessary.

SHRI CHARANJIT CHANANA:
The main thing is that the solution
to the problem lies in producing
enough., Another hon. Member’s point
was that I did not inform the House
about the demand projections. About
that also, in  fact, if T read out the
statement made by me earlier, it will
only be a repetition, I will again
read it out. I had said that for 1080-
81, the demand projection was 73,200.
Against this demand projection, the
licensed capacity is 1,38 880 units; and
I have also said in this House that
as against this, the installed capaeity
is 95000, (Interruption) I will give
the total production figures also to
the hon. Member. The production
figures are: for 1073-74—43,000. This
again 1 have already talked about;
and I have said tHat the production
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figure. to-day ww.ld be betwun 85,000
and 70,000, Now, the gap between the
installed capacity and production 18
due mainly to the infrastructural gap;
and we are trying to see—Sir, about
the steps I think I have to repeat, su
that the hon. Member will under-
stand. . . . (Interruptions).

SHRI KRISHNA CHANDRA HAL-
DER: The shortage would be 8,000.

SHRI CHARANJIT CHANANA: Sir,
do you want me to report the steps
taken?

MR. DEPUTY-SPEAKER; He knows
that; not necessary.

SHRI CHARANJIT CHANANA: The
hon. Member here has a sked me a
question on Company Law, and the
Company Law statement I have al-
ready given.

SHRI KRISHNA CHANDRA HAL-
DER: I had put another question
regarding the amendment of the rules
for advance deposits.

SHRI CHARANJIT CHANANA:
The hon. Member must know that |
have already said that the number of
products of heavy industry is not one.
There are many; e.g printing ma-
chines, tractors, commercial vehicles,
carg etc. They are taking this money.
I am not trying to justify Company
X, Yor Z. 1 have said this earlier
also, It is to prove the bonafide of
the demand of the product. As the
hon. member has rightly said there
are cases where the people want to
get the benami things also done. To
avoid that particular thing, we want
thai only genuine and bonafide cases
should be there for the allotment of
the commercial vehicles.

SHR]I KRISHNA CHANDRA HAL-
DER: You tell something about the
rules for advance so that genuine
people will get it.

MR. DEPUTY-SPEAKER: Mr.

Halfer, if everybody registers his
name, then it will be difficult.

Truck and Bus Chassis (HAH)

SHRI CHARANJIT CHANANA:
1 will request the hon, member to see
one particular thing which he would
be knowing also. I don't have to show
it to him. This is Patriot newspaper
dated 10th. There is an advertisement
of the Indian Banks Association. If
you see the rate of interest you will
come to know about it. I do not know
if you are concerned with the buyers
or the purchasers. If your concern is
for the buyers if a buyer puts his
meney without a fixed term, without
a fixed tenure of the deposit, he
would not get more than 5 to 3 per
cent interest from the bank whereas
this company is paying 12 per cent.
As the hon. members had said that
they have not paid, I am surprised
why the complaints have not been
brought to our notice.

SHRI DILEEP SINGH BHURIA:
This is not a question of paying in-
terest; this is a gQuestion of violating
the rules. They are violating the com-
rany deposit rules,

MR. DEPUTY-SPEAKER: He

said that it is not & violation of the
rules.

SHRI CHARANJIT CHANANA:
It is not violation of the rules. I have
already told the member; I have al-
ready given the clarification also that
it is not covered. (Interruptions). It
is within the Companies Law itself.
(Interruptions) Shastriji wag talking
of a wonderful thing about the popu-
lar transport policy. I do not know
what were the ingredients of that

policy. I would appreciate if he ex-
plains them.

MR. DEPUTY-SPEAKER: Then we
will have another Half-an-Hour Dis-
cussion. Another thing is that you are
not a Transport Minister.

SHRI CHARANJIT CHANANA:
But we have to explain to him.
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' MR. DEPUTY-.SPEAKER: It will
vary from year to year according to
the price increase.

SHRI CHARANJIT = CHANANA:
Would you kindly advice the hon.
member to study the balance-sheets
of the companies.

»

MR. DEPUTY-SPEAKER: You
would have studied all the balance-
sheets of the company, You are an
expert in that. Why do you want this
information from the Minister.

SHRI RAMAVATAR SHASTRI:
What is the cost of production of the
chasis and what is the value?

SHRI CHARANJIT CHANANA:
The hon. member would get a copy
of the balance-sheets from the Con-
pany Law Administration from the
Library and he should study that.

MR, DEPUTY-SPEAKER: The

House stands adjourned to re-assem-
ble tomorrow at 11 AM.

18.44 hrs,

The Lok Sabhq then adjourned till
Eleven of the Clock on Thursday, the
12th March, 1981/Phalgune 21, 1902
(Saka).



